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{b) Does not arise.

SHRI P. NARASIMHA REDDY : In
view of the statement that the hon, Minister
has made, may I know whether the non-
official agencies that have been entrusted with
the work of ascertaining the cost of cultivation
are required to do it annually and whether
their findings are authoritative ones for
Government ?

SHRI F. A, AHMED : So far as the
present thinking goes, it is proposed
to have detailed surveys for a crop
periodically. 1 cannot say whether it
will bc done annually. But whenever the
recommendation is made by them, we shall
give duo consideration to it.

SHRI P NARASIMHA REDDY : 1 am
not able to understand the purpose of entrus-
ting such cost of cultivation enquiries to
non-official agencies without any stipulation
about their periodicity or their authenticity.
May I know from the hon. Minister whcther
in view of the reduction of ceilings which is
being proposed and the floor price which is
going to be fixed as a production incentive,
this mac'unery or any other machinery would
be devised as an authoritative machinery to
go into the matter annually and produce
authoritative cost of production figures so
that it might help agricultural planning in
the future ?

SHRI F. A, AHMED : I have said that
we would like to do it periodically, but if
necessary, it will be done annually also.

SHRI PARIPOORNANAND PAINULI :
Fruits are the principal crops in the hill
States like Kashmir, Himachal Prade:h and
UP hill regions, and Rs. 100 crores worth of
fruits are sold outside in the plains. May I
know what steps are proposed to be taken to
ensurc proper price for these fruits in the
hill areas and for giving a price guarantee for
them ?

SHRI F. A, AHMED : We are examining
how steps can be taken in that area also.
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SHR1 F. A. AHMED : We are concerned
now with fixing the price of wheat and rice
as carly as possible so that beforc next year
we shall be able to fix the price for procure-
ment.

SHRI BUTA SINGH : There is great
disparity in the price of wheat in various
parls of the country. In Punjab, Haryana
and Western UP. the price o' wheat is much
Jower than what it is in Madhya Pradesh and
Eastern UP. May I know what steps the
Ministry of Food and Agriculture or the Food
Corporation of India is going to take to see
that this disparity is not there ? For the
information of the hon. Minister, may I tell
him on the floor of the House that in Punjab,
the price of wheat is something around Rs. 75
or Rs. 78 whereas in Madhya Pradesh it is
over Rs, 90 ? May I know how he proposes
to remove this disparity ?

SHRIF. A. AHMED : All the assistance
that is required from the Agriculture Ministry
for the purposc of bringing down the cost of
production by increasing productivity or by
giving various inputs etc. will be given,

Reguest from Tripura for release of Forest
Reserve Area for Jhumia Tribals

*934 SHRI DASARATHA DEB : Will
the Minister of AGRICULTURE be pleased
state :

(a) whether Government have received
any representation from Tripura for the release
of certain areas of the Forest Reserve for pro-
viding facilities to Jhuming to the Jhumia
tribals of Tripura who have no other occupa-
tion than that of Jhum cultivation ; and

(b) ifso, the reaction of Government to
that effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). The necessary
information is being collected from the Govern-
ment of Tripura and will be placed on the
Table of the Sabha.

SHRI DASARATHA DEB : May I know
whether Government are aware that a large
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number of tribal jhumia familiss in\Tripura
have lost their occupation because of the fact
that the vast forest areas where they used to
have jhum cultivation have been brought under
reserve forests where jhuming is strictly prohi-
bited, and if so, what effective stcps are being
taken to provide them with alternative lands
elsewhere ?

PROF. SHER SINGH : The percentage
of reserve forests in  Tripura is 39.8 and of
protected forests 20. In protected forests,
they ale permitted jhuming. In reserve forests
also, in some cascs, Government have been
allowing jhuming. But we have been insisting
on the Tongia systemin thc interest of the
cultivators themselves, because under the other
sysiem after sometime the land becomes waste-
land. So we try to convince the people about
the Tongia system, but we do not deny them
the facility of jhuming for a ycar or so in the
reserve forests

SHRI DASARATHA DEB: The hon.
Minister has rephed that they arc providing
them the fucility of the Tongia systcm as an
alternative system, But once you have this
Tongia system and the forest is planted, you
do not have any chance to cuitivate it. In
view of this, do Goverment proposc to release
a certain por 1on of this forest land where the
tribals can liave their own cultivation ?

PROF. SHER SINGI1 : The Tongia sys-
tem also takes 3-4 years. It takes time for
the trees to grow to a certain hcight when the
shade of the trees do not allow crops to grow.
It is not that it is meant only for one year. It
will be useful for 3-4 years only, But in the
case of jhum cultivation, we could come back
to that area after four or five years. There
is the advantage of the Tongia system. There
will be a lot of soil erosion if we do not plant
trees there. Therefore, at certain intervals
we do insist that trees should be planted so
that there may not be soil erosion to that
extent,

SHR! DASARATHA DEB : Do Govern-
ment propose to release that portion of forest
reserve land where these tribal people have
been traditionally cultivating jhum ?

PROF, SHER SINGH : Now it is for the
State Government to examine this question
because Tripura is now a full-fiedged State,
It is no longer a Union territory. We cantiot
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interfere in these matters, But as I said, we
have been allowing jhum cultivation in resarve
forests for onc or two years. Then we try
to convince the tribal people to take to the
Tongia system because in the long run that
will be useful to them.

SHRIR. V., BADE: Is it a fact that
settling the tribals is the responsibility of the
Centre ? Therefore, are Government going to
settle them under the Tongia padhithi or any
other padhithi when they have been in the
reserve forest land for the last 10-12 years ?

PROF. SHER SINGH : Asl submitted
earlier, we try to convince the tribals to take
to the new system because in the long run
that will be useful to them. But we do not
deny them the other system. If they insist,
we have been giving them this facilities for one
or two years in the reserve forest areas.

SHRIR. V. BADE : It is a Central
responsibility because they have to report to
the President.

MR. SPEAKER : Not everything is a
Central  responsibility. He has already
rephed.
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SHRIR, V. BADE : [ want a guidance
from you ; he says about Tangia ; but what
is that system ? That system is borrowed
from Burma and no State has followed it so
far because they do not know, Let the Minis-
ter say what is the tangia system,
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m view of the fact that the jhuming

cultivation 1s otherwise known as the rotation-
al or shifting cultivation, may I know whe-
ther the Government of India have any speci-
fic proposal to save the tribal people, who do
not know any other form of cultivation except
this rotational or shifting cultivation, by allow-
ing them certain portions of forest land to
settle there permanently so that they can have
their convenient form of cultivation and, if so,
what are the srhemes, and whether the Govern-
ment of India are thinking on this line ?

PROF. SHER SINGH : Sir, it 1s a fact
that the tribal people have been domng this
work of shifting cultivation, and we have not
been denying them  Under protected forests,
pernussions have been given for this shifung
cultivation, but for reserve forests also, asl
bave submitted, we do not deny them facili-
tres. We give it to them., We try to con-
vinge them of the other system which we may
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be 1n the long run better even for themselves
So, we are trying to convince them of this
new system, But we arc not denying them
this jhuming facility

it sewt wif  anfzar Sy @
T TIE F AT IS ¥ qrg7 DN At
9T AT & 1 g ST ¥ 3T TUIF 9
FSATFT @ & | FF qY T ¥ 99 0770
foq 43 8 1 37 avg & 9% 0§ faq
Wt 9T § SaY W faas qar e
AF AT IT ¥ 996 & qafy
T & w1 A q-ad of ar 99w w3
WA A ATy 5 A Taw
I3 a0 § Aifw gAY Tagecs frar e
% A ¥ g7 A7 922 9T A o A%,
IAH ATH qT Y QITT Y A7 wF ?

o wixfag  § fAdgw Fear Wgm
g fr fesresg wrvez ¥ arav 89 419 A1 9T
quigA 7 8y ? dfFv dve Ffam @
gl 2 W@ & §v S e faerd ot
IEY S AT & ¥ IFI AW S
TAARE F1 9F W@ # afFr IE Qe 9%
& zwraA frar a7

st wwelt wiE s WERT
are aifearfaay ¥ gafy enfe & s T A&
age feg iy ¢ ) geEdst & 70-80 @S
faas adt g€ &1 39F sy W AR A@
arfeatfaa #1 FET AT @I ¥ | 7 T8 MAA
S1gar g i anod #Y A 79 I A
Fq o fify fagifear N g afs =1
ag yfw fas @& ok & vy fraifa ofw
qIe #Y IAT FA G | T AZ N AT FT
FOFT & ag g4 avg sl war ?

Mo @t fag AANT gIew ¥ ;N
gear g T@F AR A gW I F@ETA
Alx @z maddz ¥ vy fF bar 5o & ad
ar #31





